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   DEVAN RAMACHANDRAN, J.
------------------------

WP(C)No.42092 of 2023

------------------------

Dated this the 15th day of January, 2024

                                  

    O R D E R

    Interestingly, when this matter was called

today, the learned Central Government Counsel –

Sri.Sreejith, submitted that, adverting to the

complaint of the petitioner, orders have been

issued under Section 210 of the Companies Act

and that same will be produced on record by the

next posting date. 

2. In such scenario, I direct the Central

Government Counsel to file the order now stated

to have been issued by the Government of India,

which shall be done not later than this Friday

(19.01.2024).

3. The respondents will be at liberty to

respond to the said proceeding or pleadings by
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the  next  posting  date  which  shall  be  on

24.01.2024.

4. The learned counsel for the petitioner,

however, submitted that even going by the afore

submission, an investigation under Section 210

of the Companies Act alone appears to have been

initiated. He| insisted that this is a matter

where the SFIO has a role.

I also direct the Central Government Counsel

to obtain specific instructions, if any further

action by the SFIO has been ordered or found

warranted by the next posting date.

Sd/-

  DEVAN RAMACHANDRAN,

   SAS                               JUDGE 


